
'T'J T'. CrtJT1AL A. J:11S7 ATP/ TITJNAT 

ANALOH PJC: AiJALC 

DATT TTS TT 5T 	A,Y 	 I)37. 
PPJT,SNT: 

T-Ton'hle 	r.Justice T(.S.uttasa y, 	 .. Vice-Chair:larL. 
And: 

	

!on'hle Ir.P.Srinivasai-i. 	 .. Teiher(A) 

	

A°'LITIC 	TTJTflT 	1375 O 1983. 

T.T.oddamani, 
i.ajor, 	Gudageri, 
District )harwad. 	 .. Applicant. 

(y Sr i i..Achar,Advocate) 
V. 

I. Senior superintendent of 
Postal Services, Dharv.rad Division, 
r3harwad. 

2.egional irector of "ostal Services, 
Dharwar Division, TharwadF 	 .. espondents. 

(y Sri I .Pasvaraja, Standing Counsel). 

This aplication co:ing on for hearing, Tice-Chair:- ian !lade 
the folloiin: 

in this transferred application received fro the Tih Court 

of 7,arnatala under Section 9, of the Ad:iinistrative Trihi..inals Act, 

15 the applicant has sought for two directions. 

2. 	Drior 	to 4-S-IS1, 	the 	aoplicant, who 	,-.,,as 	worhing 	as 	Suh 

Post 	Taster (SPLT) of Cuclager Post Cffice, was occupying the official 

(uartcrs 	attached to 	that ffice. 	Cn 4-3-121, 	the 	applicant 	was 

transferred 	frown Curiageri to Tuh1i 	on 	prootion and 	in 	pursuance 

of 	the 	same, 	he handed 	over charge as S?T 	atud.ageri 	on 	22nd 

August 1981 and reported for ~uty at 	uhli on 25-3-l9l. 



3. On 25-9-l9'l, the pnlicant reported to the Senior Superin-

tendent of most flfficwes, 7narvrar Oivision, Tharwar ('the Superinten-

dent'), that he had vacatd the official quarters on 2O-0-lfll at 

Gudageri. 'ut, notwithstanding the same, the applicant did not vacate 

the said premises and coitinued to occupy the sai,e till 3-2-1232. 

0n ascertaining these facts the Superintendent directed 	the recovery 

of appropriate penal rents clue by 	the 	applicant 	for 	his 	occupation 

of the official quarters at 'udageri and has withheld the payment 

of T!A  due to him at 	uli. In Trit Petition No.391 of 1984, pre- 

sented on 25-2-1984, ivhich on transfer has been retistered as Applica-

tion No.137 of l98, the applicant has challenged the recoveries 

and non-payment of 711A at T -Tuhli on more than one ground. 

The respondents ha'e resisted the application. 

•Shri ..aghavendr Achar, learned counsel for the applicant, 

contends that his client had in law and fact delivered the quarters 

at Guilageri on 20-9-1931 and therefore, he was not liable to pay 

any penal rent on and after that 	date, 	and was entitled for payment 

of t-A at T-Jubli 	from that very date. 

. Shri Lr:asavaraji, learned additional Central Government 

eStandin C 	 hg  

applicant was not entitled Ito either of the reliefs. 

7. In his letter dted 2-8-13Sl (Annexure-A), the applicant 

had reported that he had vacated the quarters at Gudageri on 20th 

8eptember,1901. 	ut, the records produced by 8hri Fasavaraju show 

that the applicant did no actually deliver possession of the quarters 

at Gudageri on that day, and he continued to remain in occupation 

of the same till 3-2-l93. If that is so, the authorities were fully 

justified in recovering th penal rents from the applicant, and with-

holding the payment of V7A for the said period at Hubli. 17e find 

no illegality or irregulariy in either of the actions of the authori-

ties. 7e see no merit in this contention urged by Miri Achar and 

reject the 	 I '1 



-3- 
t 	 2. In the light of our aove discussion, we hold that this applica- 

tion is liable to he disnissed 7Te,  therefore, disniss this application. 

1ut, in the circunstances of the case, we direct the parties to hear 

their own costs. 

AA 
VI 	 A 	 P 

d1-,1s/npI050387 

I 

4 


